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HON’BLE MR. P.V. SUBBA RAO, MEMBER (TECHNICAL) 

 

DATE OF HEARING: 19.01.2026 

                                                         DATE OF DECISION: 06.02.2026 
 
 

ORDER 
 

The appeal is partly allowed. For order see order of date passed 

in Excise Appeal No. 56177 of 2013.  

                                                                                                                    

(JUSTICE DILIP GUPTA) 
PRESIDENT 
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